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Action Taken Report
In the matter Of Original Application N0.66/2020 (WZ)

Gram-Panchayat Kasarwadi
Vs
Maharashtra State Vadar Samaj Sangh & Ors.

In compliance with the order passed by the Hon'ble National Green Tribunal,
Principal Bench, New Delhi on dated 09.11.2020, the following report is
submitted:

Chronology

Application received from Gram-Panchayat Kasarwadi on 23.11.2020.
Committee formed on 02.12.2020.

The first meeting of the committee was held on 09.12.2020.

A site visit was carried out on 15.12.2020.

The second meeting of the committee was held on 18.12.2020.
Ambient air quality monitored at two locations on 18 and 19.12.2020.
Hearing given to the respondents by the committee on 01.01.2021.

Noise levels were monitored on 06.01.2021.
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Report received from District Mining Officer, through email.

Action Taken Report

A committee was formed comprising of the District Collector, Kolhapur, the
Chief Conservator of Forest, Kolhapur, Additional District Collector, Kolhapur,
the Regional Officer, and Sub Regional Officer, Maharashtra Pollution Control
Board, Kolhapur on 02.12.2020. Copy of the order is annexed as
ANNEXURE-I.

The first meeting was held under the chairmanship of the District Collector on
09.12.2020. After due deliberation following was agreed to:

« Officers of Revenue Department, District Mining Office, Forest
Department, and Maharashtra Pollution Control Board shall jointly
visit the site i.e. Gat No. 630/1/A of village Kasarwadi, Tal:
Hatkanangale, Dist: Kolhapur and study the present status.

« The Sub Divisional Officer, Ichalkaranji, and the Tahsildar of
Hatkanangale shall cause flying visits to the site, carry out a survey,

and shall take further necessary actions.

+ Tahsildar, Hatkanangale shall obtain land records of the above site



from Deputy Superintendent Office of Land Records Department,
Hatkanangale, Dist: Kolhapur and fix boundaries as per the
records. If need be, the measurement of the gat area should be
checked.

District Mining Officer, Kolhapur, and Tahsildar, Hatkanangale shall
investigate whether the leaseholders/license holders of land carry
out mining activity as per the permission given by the District
Collector, Kolhapur, and the Tahsildar.

Action taken report on above points shall be submitted by
16.12.2020. And the next meeting will be held on 18.12.2020 at
District Collector Office, Kolhapur.

Copy of the proceedings is annexed as ANNEXURE-II.

C) A visit to the quarry area of Kasarwadi Village and Toap village was carried

out on 15.12.2020. Following members were present for the site inspection.

Deputy Conservator of Forest, Kolhapur.

Tehsildar, Hatkanagale, Kolhapur

District Mining Officer, Kolhapur

Regional Officer, Sub Regional Officer, and Field officers,

Maharashtra Pollution Control Board, Kolhapur.

Following observations were made:

D) The second meeting was held under the chairmanship of the District Collector

Quarrying activity has been carried out in the Gat No 630 1/A, at
kasarwadi

During the visit, mining activity was not observed however
Quarrying has taken place in Gat No 630 1/A, at Kasarwadi and in
the adjacent area of this Gat no.

The work of boundary demarcation of Gat No 630 1/A is being
carried out by officials of Deputy Superintendent of land record
Hatkanangale.

There are crushers found in operation in the Kasarwadi area &

adjacent Toap area.

on 18.12.2020.

A list of crusher unit and mine holder of Mouje kasarwadi & Toap shall
be prepared and ascertain whether they have obtained permissions/

NOC of relevant departments and same shall be furnished to

Maharashtra Pollution Control Board.

During the meeting Tahasildar Hatkanangale informed that an on-site

survey is being carried out and work of measurement & demarcation
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is in progress, District Collector instructed to complete the same as
early as possible.

District Mining Officer, Kolhapur appraised to the committee that Shri
Appasaheb Gaikwad has filed a petition 399/2015 in Civil Court
Kolhapur. District collector instructed that Order passed by Hon’ble
Court in the said matter shall be discussed with District Government
Pleader and Say regarding same shall be submitted to Court. Further
District Collector instructed to District Mining Officer to send a letter to
Dy. Conservator of Forest (DFO) to take further appropriate action for
mining carried out at S.No 630/1 .

District collector instructed to Dy. Conservator of Forest (DFO) to take
the acquisition of said Kasarwadi land as per the Notification of 1953
regarding Reserved Forest.

As per the Hon’ble NGT Order, a hearing to Respondents No 1 to 14
shall be extended by issuing notice to ascertain their stand and to
verify facts in the said matter.

Copy of the proceedings is annexed as ANNEXURE-.lII

E) The hearing was extended to the 14 no of Respondents under the
chairmanship of the District Collector at Rajarshi Shahuji Hall on 01.01.2021.
During the hearing, on behalf of all respondents Shri. Ramesh Vinayak

Powar put up there following views:

Shri. Ramesh Vinayak Powar, respondent informed that the
mining lease was approved by the Kasarwadi Gram Panchayat in
the year 2009. After the expiry of its term in 2014 and 2015, a
dispute arose as to whether the leased land comes in the Gayaran
area or government land. On this issue, the Hon’ble District Court
appointed a Court Commission and ruled that all the mines are on
the Government land. The Gram Panchayat, Kasarwadi has earlier
issued No Objection Certificates. The village is four to five
kilometers away from the mining site and legally carrying out
mining activity. We have demanded land for the Vadar community
for mining purposes. Shri Chandrakant Nerlekar stated that they
have acquired the land by duly depositing government fees.

Shri Ramesh Vinayak Powar stated that in village Toap, the people
of Vadar Community/Samaj are living in large numbers, an
application has been made with the Hon’ble Revenue Minister for
issuing temporary permissions, there is going to be a meeting in
Mantralya on this issue, adding that the gram panchayat has
denied permission as their demand for money was not met with by
the respondents.
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F)

» District Collector instructed the respondents to submit their say and
relevant documents. Decision/action will be taken after perusal of

the same.

Copy of notice to the respondent for attending the hearing is annexed as
ANNEXURE-IV.

Copy of the attendance sheet who attended the hearing is annexed as
ANNEXURE-V.

Copies of the summary of the submission made by Respondent is annexed
as ANNEXURE-VI.

Board has carried out monitoring of ambient air quality and noise level at
village Kasarwadi, near Grampanchayat office and near Birdev temple,
vilage Toap. The analysis results are within standards prescribed under
the National Ambient Air quality standard as per Notification of MoEFCC.

However, no mining activity was being carried out during the monitoring.
Copy of analysis report for air quality is annexed as ANNEXURE-VII.
Copy of noise level is annexed as ANNEXURE-VIII.

Copy of google maps showing nearest quarry to the village is marked as
ANNEXURE-IX.

G) Forest Department, vide its letter dated 23/03/2016 to Bharat Rakhiv

Battalion has stated that ‘Notification vide Government Gazette No. FLD-
11563/57127(k) dated 20/11/1953 notified survey No. 311 is included in Gut
No. 630/1 of village Kasarwadi, hence Gut No. 630/A is now protected
forest” The letter also mentions that the land is in possession of the
Revenue Department, still all the provisions of the Conservation of Forest
Act, 1980 are applicable to the said land. Therefore in the said land non-
forest activities are not allowed. Copy of the said letter is annexed as
ANNEXURE-X. However, as per the forest department, the land was in the

custody of the Revenue Department.

H) As per the instructions of District Collector, Tehsildar Hatkanagale along

with the Forest department jointly carried out a survey, and the following
was observed. The previous survey No. 311 of village Toap admeasuring
566.37 Acres was declared as a protected forest as per the Notification
vide Government Gazette No. FLD-1153/57127(k) dated 20/11/1953. Later
said Survey No. 311 was converted into Gat No. 976 admeasuring 228.27
Hectare. Out of this 7.11 hectares area was allotted to landless people by
Revenue Department. The later remaining area was converted into Gat No.
630/1 of Village Kasarwadi. Said Gat No. was divided into Gat No. 630/1A,
630/1B, and 630/1C. The entire area of Gat No. 630/1B and 630/1C and
6.84 Hectare of Gat No. 630/1A has been allotted to landless people. The
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balance area admeasuring 123.85 Hectare of Gat No. 630/1A is being
handed over to the Forest Department and this work started on 8/2/2021

and is in progress and will be completed at the earliest.

Revenue Department has taken penal action on illegal excavation and
transportation of minor minerals in this area. From September 2019 to
December 2020 has imposed a penalty of Rs. One Crore seventy lacs
thirty-three thousand Nine hundred. (Z 1,70,33,900/). Instructions have
been given to the Circle officer and concerned Police authority to take

penal action against illegal mining and transportation of minor minerals.

@MJ;
Ravindra B Andhale
Regional Officer, Kolhapur

R.Fi}&a/"

Dy. Conservator of Forest,

Daulat

District Collector, Kolhapur
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ANNEXURE- Zoh

MAHARASHTRA POLLUTION CONTROL BOARD
SUB REGIONAL OFFICE, KOLHAPUR.

Tel. No. (0231) 652952, i : Udyog Bhavan,
660448 Fax No. (0231) A— Near Collector Office,
652952. e
Email id: —~— Kolhapur - 416 003.
srokolhapur@mpcb.gov.in %# '
MPCB/SRO/KOP/ B53/2° " Dt 02/12f20%0
Office Order

Sub: Constitution of Committee as per Hon’ble NGT Order dated
09/11/2020 Original Application No. 66/2020.

Ref. : 1. Order dated 09/11/2020 passed by Hon’ble National Green Tribunal,
Principal Bench, New Delhi in Original Application No. 66/2020 filed
by Gram-Panchayat Kasarwadi v/s Maharashtra State Vadar Samaj
Sangh & Ors.

2. Office Note Approved by Hon’ble District Collector, Kolhapur

-----------------------------------------------------------------------------------------------

Sir,

The Gram-Panchayat Kasarwadi filed application before Hon'ble NGT Principal Bench,
New Delhi, bearing Original Application No. 66/2020 (WZ), Grievance in this application is
against illegal stone mining activities in village Kasarwadi, Tal. Hatkanangale, Dist. Kolhapur.

Hon’ble NGT vide their order dated 09/11/2020, itis directed to form a joint committee
comprising the State PCB, the Collector, Kolhapur and Chief Conservator of Forests, Kolhapur.
The PCB will be the nodal agency. It is directed to Committee to verify the facts and also
sccortain the stand of Respondents no. 1 to 14. The report to be submitted within two months

by email at judicial-ngt@gov.in.

In this regard, Office Note is approved by Hon’ble District, Collector Kolhapur, further he
directed to include Additional Collector, Kolhapur as a member of the committee being dealing

with the mining subject.

Now Therefore the Joint Committee has been constituted as under

The Collector, Kolhapur ---- Chairman.

The Chief Conservator of Forests, Kolhapur ---- Member.

The Additional Collector, Kolhapur ---- Member -

Regional Officer & Sub-Regional Officer, M. P. C. Board, Kolhapur --- (Member & Nodal
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In view of above, towards the compliance of Hon NGT order, the first meeting of committee
members and the other concerned is scheduled on 09.12.2020 at 11.30 A.M. at Collector Office,
Kolhapur under the Chairmanship of Hon’'ble District Collector, to discuss the further course of
action.

'

(Prashant Gaikwad)
Sub Regional Officer, Kolhapur

Copy Submitted Information to - : 9/c

The Hon’ble District Collector, Kolhapur
The Chief Conservator of Forests, Kolhapur
The Additional Collector, Kolhapur
Regional Officer, M. P. C. Board, Kolhapur

. S I
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ANNEXURE-II

COLLECTOR OFFICE, KOLHAPUR
Swaraj Bhavan, Nagala Park, Kolhapur

Minutes of the meeting held on 09-12-2020 in respect of O.A. No. 66/2020
before Hon’ble National Green Tribunal (WZ), New Delhi.

Grampanchayat at village Kasarwadi, Tal: Hatkanangale, Dist: Kolhapur has
filed an application (OA No. 66/2020) with Hon’ble National Green Tribunal (W2Z),
New Delhi. In this matter, a hearing was held before the Hon’ble National Green
Tribunal (WZ) on 09-11-2020 in which the Hon’ble NGT (WZ) has passed an order
directing the authorities to constitute a joint committee consisting Maharashtra
Pollution Control Board, the District Collector and Chief Conservator of Forest
Department, Kolhapur and submit status report within two months.

As per the order, the District Collector Kolhapur formed a committee and its
first meeting was held on 09-12-2020 at Collector Office, Kolhapur under the
chairmanship of the District Collector, Kolhapur. Following committee members
and invited officers were present for the meeting.

District Collector, Kolhapur.

Additional District Collector, Kolhapur.

District Mining Officer, Kolhapur.

Tahasildar, Hatkanangale, Dist: Kolhapur.

Regional Officer, Maharashtra Pollution Control Board, Kolhapur.
Sub Regional Officer, Maharashtra Pollution Control Board, Kolhapur.

N LN —

During the meeting, thorough discussion was held on the directions issued by
the Hon’ble NGT. Thereafter, the District Collector, Kolhapur issued following
directions.

1. Officers of Revenue Department, District Mining Office, Forest Department
and Maharashtra Pollution Control Board shall jointly visit the site i.e. Gat
No. 630/1/A of village Kasarwadi, Tal: Hatkanangale, Dist: Kolhapur and
study the present status.

2 The Sub Divisional Officer, Ichalkaranji and the Tahsildar of Hatkanangale
shall cause flying visits to the site, carry out survey and shall take further
necessary actions.
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(Ravindra Andhale) (Daul

o

District Mining Officer, Kolhapur and Tahsildar, Hatkanangale shall obtain
land records of above site from Deputy Superintendent Office of Land
Records Department, Hatkanangale, Dist: Kolhapur and fix boundaries as per
the records. If need be, the measurement of the gat area should be checked.

District Mining Officer, Kolhapur and Tahsildar, Hatkanangale shall
investigate whether the lease holders / license holders of land carry out
mining activity as per the permission given by the District Collector,
Kolhapur and the Tahsildar.

Action taken report on above points shall be submitted by 16-12-2020. And
the next meeting will be held on 18-12-2020 at District Collector Office,
Kolhapur.

Nodal officer informed that Chief Conservator of Forest (CCF) nominated

Dy. Conservator of Forest (DFO) as committee member, however DFO was not
present for meeting, hence District Collector expressed displeasure for same and
directed to inform DFO Kolhapur to be remain present in person for next meeting.

Thereafter, the meeting was concluded with vote of thanks to the chair.

@cw;

Regional Officer, istrict Collector,

MPC Board, Kolhapur. Kolhapur.
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ANNEXURE-III

COLLECTOR OFFICE, KOLHAPUR
Swaraj Bhavan, Nagala Park, Kolhapur

Minutes of the meeting held on 18-12-2020 in respect of O.A. No. 66/2020
before Hon’ble Natiocnal Green Tribunal (WZ), New Delhi.

Grampanchayat at village Kasarwadi, Tal: Hatkanangale, Dist: Kolhapur has
filed an application (OA No. 66/2020) with Hon’ble National Green Tribunal (WZ),
New Delhi. In this matter, a hearing was held before the Hon’ble National Green
Tribunal (WZ) on 09-11-2020 in which the Hon’ble NGT (WZ) has passed an order
directing the authorities to constitute a joint committee and submit status report
within two months. .

As per the order, the District Collector Kolhapur already formed a committee
and its second meeting was held on 18-12-2020 at Collector Office, Kolhapur under
the chairmanship of the District Collector, Kolhapur. Following committee members
and invited officers were present for the meeting.

District Collector, Kolhapur.

Additional District Collector, Kolhapur.

Dy. Conservator of Forest (DFO), Kolhapur

District Mining Officer, Kolhapur.

Tahasildar, Hatkanangale, Dist: Kolhapur.

Regional Officer, Maharashtra Pollution Control Board, Kolhapur.
Sub Regional Officer, Maharashtra Pollution Control Board, Kolhapur.

SOty sl B3

During the meeting, Observations & information gathered during joint visit
of committee members to aforesaid site on 15.12.2020 are discussed. A fter thorough
discussion following instructions are issued by Chairman of Committee.

I A list of crusher unit & mine holder of Mouje kasarwadi & Top shall be
prepared and ascertain whether they have obtained permissions/NOC of
relevant departments and same shall be furnish to Maharashtra Pollution
Control Board.

2. During the meeting Tahasildar Hatkanangale informed that on site
survey is being carried out and work of measurement & demarcation is
in progress, District Collector instructed to complete the same within next
3-4 day,without further delay.
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< 8 District Mining Officer, Kolhapur appraised to committee that Shri
Appasaheb Gaikwad has filed a petition 66/2016 in Civil Court Kolhapur.
District collector instructed that Order passed by Hon’ble Court in the said
matter shall be discussed with District Government Pleader and Say
regarding same shall be submitted to Court. Further District Collector
instructed to District Mining Officer to send letter to Dy. Conservator of

Forest (DFO) to take further appropriate action for mining carried out at S.No
630/1A .

4. District collector instructed to Dy. Conservator of Forest (DFO) to take Onus
of the land as the said land at Kasarwadj is notified as reserved forest vide
Notification 1953. Once the measurement & demarcation is complete all

mining activity, if at all there shall be immediately stopped even if authorized
earlier by any Authority. .

5. As per the Hon’ble NGT Order a hearing to Respondents No 1 to 14

shall be extended by issuing notice to ascertain their stand and to verify
facts in the said matter.

At last Chairman directed to all committee members to submit their report
before the next meeting.

Thereafter, the meeting was concluded with vote of thanks to the chair.

Fa

(Ravindra Andhale) (Da
Regional Officer,
MPC Board, Kolhapur.

DistrictiCollector,
Kolhapur.
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ANNEXURE-VI

The mining lease for the excavation of Black Stone was granted by this office at Gat No. 630/1A
(Gayaran Land) of Kasarwadi, Taluka Hatkanangle to the applicants after the fulfillment of all
documents as per the Bombay Minor Mineral Extraction Rules 1955. The lease period of these
granted leases is over and after that leases were not renewed. As per the notification of Revenue
and forest department, Government of Maharashtra dated on 12/07/2011, the new mining leases
were not granted to anybody. The details of mining lease granted at Gat No. 630/1A of village
Kasarwadi, Taluka Hatkanangle by this office were tabulated below:

98

Sl | Name of the Village/ GatNo./ | Area | Lease Granted oder | Lease Period | Remark

No | Lessee Taluka Sy.No. [in No. and date

: Ha.

1 | Maharashtra Kasarwadi, 630/1A | 4.00 | Karya/6A/SR/89/20 | 03/03/2010 to | Lease is not
Rajya Wadar Hatkanangale 09 dated 2/3/2015 (5 renewed
Samaj Sangh 16.07.2009 years)

2 | M/s. Powar Kasarwadi, 630/1A | 0.80 | Karya/6A/Goun/SR | 05.01.2009 to | Lease is not
and Brothers Hatkanangale /53/2007 dated 04.01.2014 (5 | renewed
through its 17.12.2007 years)
partner
Ramesh V
Powar

3 | Rangrao Kasarwadi, 630/1A | 1.20 | Karya/6A/Goun/SR | 21.12.2009 to | Lease is not
Baburao Hatkanangale /101/2009 dated 20.12.2014 (5 | renewed
Gaikwad 10.11.2009 Years)

4 | Pradeep Kasarwadi, 630/1A | 1.50 | Karya/6A/Goun/SR | 05.02.2009 to | Lease is not
Nanaso Patil Hatkanangale /81/2009 dated 04.02.2014 (5 | renewed

02.01.2009 years)

5 | Doulat Kasarwadi, 630/1A Karya/6A/Goun/SR | 05.02.2009 to | Lease is not

Mahadev Patil | Hatkanangale 1.50 | /80/2009 dated 04.02.2014 (5 | renewed
02.01.2009 years)

6 | Suresh Kasarwadi, 630/1A | 1.50 | Karya/6A/Goun/SR | 05.02.2009 to | Lease is not

Rajaram Patil | Hatkanangale /82/2009 dated 04.02.2014 (5 | renewed
02.01.2009 years)

7 | Adhyaksha Kasarwadi, 630/1A | 4.00 | Karya/6A/SR/90/20 | 03/03/2010 to | Lease is not
Wadar Khan Hatkanangale 09 dated 2/3/2015 (5 renewed
Kamgar Majur 16.07.2009 years)

Sahakari
Sanstha Marya
Top

As per the office record the mining leases were granted to respondent from SI. No. 1 to 4 and 6,7

and 11 at gat no. 630/1A of Kasarwadi village of Hatkanangle Taluka period of 5 years for

excavation of Black stone and after the lease period over the mining lease were not renewed by

this office.

The Grampanchyat Kasarwadi filed O.A. application no. 66/2020 (WZ) in National Green
Tribunal for illegal excavation of minor mineral in Gat No. 630/1A of village kasarwadi,
Hatkanagale. In the matter Hon’ble court had passed order on 11.09.2020. as per the order of
Honorable court district collector had took the personal hearing of Respondent No. 1 to 14. The
respondents had submitted their written submission on the day of hearing. The summary of their
submission is as below:

Sl. | Details of | Summary of his Submission Remark
No. | Respondent
1 Maharashtra Rajya | Individually submitted their say. Lease is
Wadar Samaj Sangh not
renewed
2 M/s. Powar and | As per the respondent submission, Collector Kolhapur had | Lease is
Brothers through its | granted mining lease at Gat no. 630/1A, Kasarwadi, | not
Hatkanangle over an area of 0.80 Ha for period of 5 years | renewed



simba
Typewriter
ANNEXURE-VI


partner Ramesh V
Powar

from 05.01.2009 to 04.01.2014. For the status of area there
is petition no. 306/2016 is filed in District court, Senior
Division, Kolhapur and as per the court order Taluka
officer of Land Measurement department Hatkanangale
had carried out the measurement of gat no 630/1a and
submitted his measurement map to the court. As per the
measurement plan the mining lease granted for me is
falling in Government land. The said petition is still
pending for final order. Kasarwadi Grampanchyat had
given us NOC also we had Consent to operate from MPCB
and we are doing crusher activity as per the rules and
regulations. Kasarwadi village is 3 Km from my stone
crusher. Hence complaint filed by Karasrwadi
Grampanchyat is false and wrong.

Rangrao  Baburao

Gaikwad

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 1.20 Ha for period of 5 years
from 21.12.2009 to 20.12.2014. For said mining lease | had
obtained Environmental Clearance. After that lease
renewal application was also rejected by Collector
Kolhapur and presently we are not doing any mining
activity at gat no. 630/1A. Kasarwadi grampanchyat had
given me NOC. | had done the mining as per the rules and
regulations. Kasarwadi village is 4-5 Km away from my
excavation area and complaint is given by after the 6 years
from expiry period of granted mining lease. Hence said
compliant is wrong.

Lease is
not
renewed

Pradeep Nanaso

Patil

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 1.50 Ha for period of 5 years
from 05.02.2009 to 04.02.2014. For said mining lease | had
obtained Environmental Clearance. After that lease
renewal application was also rejected by Collector
Kolhapur and presently we are not doing any mining
activity at gat no. 630/1A. Kasarwadi grampanchyat had
given me NOC. | had done the mining as per the rules and
regulations. Kasarwadi village is 4-5 Km away from my
excavation area and complaint is given by after the 6 years
from expiry period of granted mining lease. Hence said
compliant is wrong.

Lease is
not
renewed

Smt. Pravina

Pradeep Patil

As per the respondent submission, Shree. Dattu Aba Powar
resident of Top village had got 3 acres land as per the order
no. LGSR396/1977 dated 30.12.1976. There was Regular
Suit No. 468/2018 is filed in Civil court, Junior Division,
Peth Vadgaon and as per court order said land is
demarcated. | had done agreement with land owner and
carried out mining for which | had paid royalty to
government. The said land is 4-5 km away from Kasarwadi
village. Hence complaint filed by Karasrwadi
Grampanchyat is false.

Lease was
not
granted

Doulat Mahadev

Patil

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 1.50 Ha for period of 5 years
from 05.02.2009 to 04.02.2014. For said mining lease I had
obtained Environmental Clearance. After that lease
renewal application was also rejected by Collector
Kolhapur and presently we are not doing any mining
activity at gat no. 630/1A. Kasarwadi grampanchyat had
given me NOC. | had done the mining as per the rules and
regulations. Kasarwadi village is 4-5 Km away from my
excavation area and complaint is given by after the 6 years

Lease is
not
renewed
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from expiry period of granted mining lease. Hence said
compliant is wrong.

Suresh Rajaram Patil

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 1.50 Ha for period of 5 years
from 05.02.2009 to 04.02.2014. For said mining lease | had
obtained Environmental Clearance. After that lease
renewal application was also rejected by Collector
Kolhapur and presently we are not doing any mining
activity at gat no. 630/1A. Kasarwadi grampanchyat had
given me NOC. | had done the mining as per the rules and
regulations. Kasarwadi village is 4-5 Km away from my
excavation area and complaint is given by after the 6 years
from expiry period of granted mining lease. Hence said
compliant is wrong.

Lease is
not
renewed

Sunil Babaso Powar

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 4 Ha for period of 5 years to
Maharashtra State Wadar Samaj Sangh, Top. For the
status of area there is petition no. 306/2016 is filed in
District court, Senior Division, Kolhapur and as per the
court order Taluka officer of Land Measurement
department Hatkanangale had carried out the
measurement of gat no 630/1A and submitted his
measurement map to the court. As per the measurement
plan the mining lease granted for me is falling in
Government land. The said petition is still pending for final
order.  We have given application for temporary
permission for excavation of black stone at Gat no. 630/1A
to Collector Kolhapur on 18.11.2020. Kasarwadi
Grampanchyat had given NOC to other people. We have
not done or doing illegal excavation of black stone at gat
no. 630/1A. Stone breaking is our business and
Government has made provision for Vadar community.
Kasarwadi village is 3 Km from my stone crusher. The
complaint filed by Karasrwadi Grampanchyat is for
fulfillment of commercial matter which is false and wrong.

Lease is
not
renewed

Ganpati Kerba
Jadhav on behalf of
Kerba Dadu Jadhav

As per the respondent submission, my father Kerba Dadu
Jadhav was injured in 1962 war hence, government allotted
2 ha land from Gat no. 630/1A fo Kasarwadi village to us.
The land is hilly and stones are exposed in the area hence
I have done agreement with 3 persons and done excavation
of black stone for which I have paid royalty to government.
Kasarwadi village is 4-5 Km away from my excavation
area. | have done excavation as per MPCB guidelines and
complaint filed by Karasrwadi Grampanchyat is false and
wrong.

Lease was
not
granted

10

Prakash
Patil

Namdev

The respondent had not given any submission during
hearing

Lease was
not
granted

11

Chandrakant Bhupal
Nerlikar

As per the respondent submission, Collector Kolhapur had
granted mining lease on my own area at Gat no. 630/1B,
Kasarwadi, Hatkanangle over an area of 1.86 Ha for period
of 5 years from 27.10.2015 to 26.10.2020. For said mining
lease | had obtained Environmental Clearance.

Lease is
not
renewed

12

Shivaji Ananda

Powar

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 4 Ha for period of 5 years to
Maharashtra State Wadar Samaj Sangh, Top. For the
status of area there is petition no. 306/2016 is filed in
District court, Senior Division, Kolhapur and as per the

Lease is
not
renewed
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court order Taluka officer of Land Measurement
department Hatkanangale had carried out the
measurement of gat no 630/1A and submitted his
measurement map to the court. As per the measurement
plan the mining lease granted for me is falling in
Government land. The said petition is still pending for final
order. We have given application for temporary
permission for excavation of black stone at Gat no. 630/1A
to Collector Kolhapur on 18.11.2020. Kasarwadi
Grampanchyat had given NOC to other people. We have
not done or doing illegal excavation of black stone at gat
no. 630/1A. Stone breaking is our business and
Government has made provision for Vadar community.
The complaint filed by Karasrwadi Grampanchyat is for
fulfillment of commercial matter which is false and wrong.

13

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 4 Ha for period of 5 years to
Maharashtra State Wadar Samaj Sangh, Top. For the
status of area there is petition no. 306/2016 is filed in
District court, Senior Division, Kolhapur and as per the
court order Taluka officer of Land Measurement
department Hatkanangale had carried out the
measurement of gat no 630/1A and submitted his
measurement map to the court. As per the measurement
plan the mining lease granted for me is falling in
Government land. The said petition is still pending for final
order.  We have given application for temporary
permission for excavation of black stone at Gat no. 630/1A
to Collector Kolhapur on 18.11.2020. Kasarwadi
Grampanchyat had given NOC to other people. We have
not done or doing illegal excavation of black stone at gat
no. 630/1A. Stone breaking is our business and
Government has made provision for Vadar community.
The complaint filed by Karasrwadi Grampanchyat is for
fulfillment of commercial matter which is false and wrong.

Lease
not
renewed

is

14

Tanaji Ananda
Powar
R. D. Bhosale

As per the respondent submission, Collector Kolhapur had
granted mining lease at Gat no. 630/1A, Kasarwadi,
Hatkanangle over an area of 4 Ha for period of 5 years to
Maharashtra State Wadar Samaj Sangh, Top. For the
status of area there is petition no. 306/2016 is filed in
District court, Senior Division, Kolhapur and as per the
court order Taluka officer of Land Measurement
department Hatkanangale had carried out the
measurement of gat no 630/1A and submitted his
measurement map to the court. As per the measurement
plan the mining lease granted for me is falling in
Government land. The said petition is still pending for final
order. We have given application for temporary
permission for excavation of black stone at Gat no. 630/1A
to Collector Kolhapur on 18.11.2020. Kasarwadi
Grampanchyat had given NOC to other people. We have
not done or doing illegal excavation of black stone at gat
no. 630/1A. Stone breaking is our business and
Government has made provision for Vadar community.
The complaint filed by Karasrwadi Grampanchyat is for
fulfillment of commercial matter which is false and wrong.

Lease
not
renewed

is
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“' (An ISO: 9001:2015 & OHSAS: 18001 :2007 Certified Laboratory )
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e

To,
The Sub Regional Officer,
M.P.C. Board, Kolhapur.

ANALYSIS REPORT
Ambient Air Quality Monitoring

Lab Report No - A-105

Sample code :-SROK/AAQM/ENV-01/2020

Type of industry - Shri. Umaji Nikam House, near Grampanchayat, Kasarwadi, Kolhapur.

Date of Sample Collection :-18/12/2020

Date of Sample Received :-22/12/2020

Sample collected by :-S. ). Harbad, FO

Seal No. - 318
Time of Sampling in Parameters

Hrs. S0, NOx RSPM NH3

4:00 (17:00to 21:00) 10 24.0 LD
4:00 (21:00to 01:00) BDL 20.0 )
4:00 (01:00to 05:00) BDL 22.0 _— -
4:00 (05:00to 09:00) 9.0 20.0 ’
4:00 (09:00to 13:00) 10 21.0 64.0 -
4:00 (13:00to 17:00) 9.0 22.0 )
24:00 Hrs (Average) 9.0 21.0 87.0 -

Note:- 1) All parameter expressed in ug/m”.
2) BDL indicates Below Detectable limit.
3) NA-Not Analysed

-3

(A.V.Mandavkar)
Scientific officer,

Regional Laboratory, Chiplun.

106,107 Parkar Complex, 1* Floor, Behind Nagar Parishad,
Taluka: Chiplun, District: Ratnagiri 415 605.
Tel: 02355 261970, Fax:-02355 261970

Email:- sochiplunlab@mpcb.qov.in ; mpcbchipluniab@mpcb.qov.in
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————— MAHARASHTRA POLLUTION CONTROL BOARD
“" REGIONAL LABORATORY, CHIPLUN
(An ISO: 9001:2015 & OHSAS: 18001 :2007 Certified Laboratory )

To,
The Sub Regional Officer,
M.P.C. Board, Kolhapur.

ANALYSIS REPORT
Ambient Air Quality Monitoring

Lab Report No - A-106
Sample code :-SROK/AAQM/ENV-02/2020
Type of industry - Shri. Rama Dagadu Dinge House, near Gangaram nagar Toap, Kolhapur.
Date of Sample Collection :-19/12/2020
Date of Sample Received :-22/12/2020
Sample collected by :-S.J. Harbad, FO
Seal No. :-318
Time of Sampling in Parameters
Hrs. SO, NOx RSPM NH3
4:00 (17:30to 21:30) 9.0 18.0 78.0 -
4:00 (21:30to 01:30) BDL 13.0 ’
4:00 (01:30to 05:30) BDL 16.0 —_— -
4:00 (05:30to 09:30) 8.0 10.0 '
4:00 (09:30to 13:30) 9.0 18.0 6.0 -
4:00 (13:30to 17:30) 9.0 10.0 '
24:00 Hrs (Average) 9.0 14.0 79.0 -
Note: - 1) All parameter expressed in ug/m>.
2) BDL indicates Below Detectable limit.
3) NA-Not Analysed
./—"
(A.V.Mandavkar)

Scientific officer,
Regional Laboratory, Chiplun.
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106,107 Parkar Complex, 1* Floor, Behind Nagar Parishad,
Taluka: Chiplun, District: Ratnagiri 415 605.

Tel: 02355 261970, Fax:-02355 261970

Email:- sochiplunlab@mpcb.gov.in ; mpcbehiplunlab@mpch.gov.in
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~ ANNEXURE-X
ENGEISH TRANSTATION

OITee Sub Conservator of Forest, l\"ulhnpm ' Orenl
Division, Kolhapur

Vanvardhan' Taiabai Pack, Opp Post Office, Kallinpu

Phone: (0231 2651959 Fax  (0211) 2652807 1-mall:
dyetkop007 a4 Yahoo com

Noc LK ash- TV Survey/2015, 16/60464
Rolhapur 3, Date - 23032016

1o

The Officer in-charge,

Rharat Rakhiv Batalian,
Kolthapur

Subject: For supplving information about Survey No. 630/ ol village

Nasarwadi, Taluka- Hatkanangale 10 Bharat Rakhiv Batalian-) [Kolthupur,

Reference: 1. Your letter Noo BHa Ra -3 Soma/JAGA Magni/6d 1 I,
10/02/2016

2. Area Forest Officer, Karveer letter No.A/Survey/ 1887 dated
2I/0X2016

With reference 1o the letter mentioned sbove at Sr.No. | we are sending you

orest repont” as under

On verifying the report submitted by Area Forest Officer, Karveer vide their
letter as mentioned above at Sr.No.2, and also on inspecting the record
maintained in this office, we say that from the area of Top village Kasarwadi
srlagens separated. Before the said division, Survey No. 361, 362 and 311 of
the then Top Village admeasuring total 229,42 Hectarre is notified as *Reserved
Forest” vide Government Gazette No. FLD-1 153/57127(k) Dated 20/111953.
On pcmszﬂ of extract 9(3), 9(4) it is revealed that Survey No 311 is now included

in Gat No 630/} of village Kasarwadi. Therefore Gat No 630 ais now "Reserved

Forrest’

Thus on verifying the record of this Forest Department, we say that as per
Government Gazette No. FLD-1153/37127(k) Dated 2071171953 fand which
was declared § ‘Reserved Forest” which s in the village Top is though now in
possession of Revenue Department, still all the provisions of Conservation of

Forest Act. 1980 are applicable to the said tand Therefore in the smd Tand non
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crest activities are not ablowed You may take note ol this provision ad il

care that no any breach of sueh provision will be committed by you

Sl oxxX

At Conservator of Forest, Folhapui

Copy to - Forest Officer, Kavveer foritotmation and necessnry nction,
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